
LOK SABHA DEBATES 

(Part ~e in s other than Questions and Auwen) 

LOX SABHA 

. WedRad411, 25th Jul1l, 1956 

The Lok Sabhc& met at Eleven of the 
Clock. 

[MIl. SPEADR in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I) 

12 NOON 

PAPERS LAID ON THE TABLE 

~ TO AIR CORPORATION 
RULES 

. ,. 
The Miaister of CommllDicatloDS 
(Shri Jadlft.n Ram): I beg to lay on 
the Table, under sub-section (3) of 
section 44 of the Air Corporations 
Act, 1953, a copy of each of the 
followIng Notifications, making cer-
tain luther amendments to the Air 
Corporations Rules, 1954: 

(1) Notification No. 7-CA 
(11)55, dated the 4th July, 
1955, together with an ex-
planatory note. 

(2) Notification No. 7-CA 
-(13)/55, dated the 13th 
January, 1956. 

[Placed in Libra",. See No. S-260156] 

ClTIZEN8IIIP RULES, AIm ClTIzJ:Ns 
(RBGISTRATION AT INDIAN CONSULATES) 

BULa 

The . Mlnw.. III tile MIDI8tr7 .f 
BOIIIe .AJraJn (Sb1'1 Datu): I beg to 
lay on the Table a. copy. of each of the 
tollowinC Buies. under sub-section <,r 
359 L.S.D. --

810 

of section 18 of the CitizenmJp Act, 
1955: 

• (1) '!be Citizenship Bules. 19se. 
published in the Ministry 

., Of Home Mairs NotiflcatlOD 
No. SAO. 1574. dated the 
7th ~  

[Placed in~  See No. 262.,!;!L 
(2) The Citizens (Registration 
at Indlan Consulates) 
Rules, 1956, published in 
the Ministry of Home AfI.-
airs Notiftcation No. S.R.9. 
1575. dated the 7th July, 

1956. 

[Placed in Libra",. See No. 263/56] 
r---

Sbrl Kamatb (Hoshangabad): With 
regard to sub-item (1) of item 2, so 
far as I can recollect, these Rules will 
be laid and will lie for a month on 
the Table of each House of Parlia-
ment, and will be subject to modi-
fication by the House under the 
Citizenship Act, which we passed 
last year. I suppose that is correct. 

Mr. Speaker: The hon. Member 
will look into the Act. 

NOTIFICATION UNDER CENTRAL ExCISBS 

AND SALT ACT 

The MlDIster of Revellae ... 
Defeaee Expea4Uare (Sbrl A. C. 
Galla): I beg to lay on the Table 
a copy of the Central Excises Noti-
'cation No. 8-CER/56, dated the 14th 
July, 1956, under section 38 of the 
Central Excise8 and Salt Act, . 1M4. 
[Placed iw. LibrCl11l.See No. S-264/$8J 




